‘ F. No. 12-116/CESTAT/CPIO-ND/VPP/2017 @
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

ID No. 12-116/2017

Subject: Information under Right to Information Act 2005.
Sir/Madam,

Please refer to your RTI application No. NIL dated 26.12.2017), and
our ID No. 12-116/2017 the information received from Dy. Registrar
(Admin), CESTAT New Delhi containing 01 page is enclosed herewith for
your reference please.

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 2/- (@ 2/- per page) to this Tribunal by cash or DD in favour
of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
e
CESTAT, New Delhi
Date: 29.12.2017
To
1. o w9 dieft

SEE gegr-01 gfetor @Ay,
7. a.8@. vy, f[Qgw a9,
fee-110032

@ Copy to (—?\fwbwmu%)

1. Sh. S. Bhowmick,
U.S. to the Govt. of India,

(/ Ad.1C(CESTAT)
0 Ministry of Finance, Dept. of Revenue,

North Block, New Delhi-110001




F.No. 33/RTI/Misc./CESTAT-ND/Admn.2016- Vol I
Customs Excise & Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi - 66

Dated : 29.12.2017

[.D. No.12-116/2017
Administration Section

Sub :Information sought under Right to Information Act, 2005

Sir,
With reference to the RTI application No. NIL, dated
27.11.2017 of Shri Sanjay Soundhy received vide in CPIO L.D.
No. 12-116/2017 the point wise reply is as under:

1 &2 This is a subordinate office and do not deal with
the appointment of Group A posts and government
policies .

Yours faithf{lly,

A .
(Bineesh Kumar K.S.)
Deputy Registrar (Admn.)
To
CPIO/A.R., CESTAT, N. Delhi.
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F. No. 12-116/ CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066
CPIO ID No. 12-116/2017

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. Sanjay Soundhy
(No. NIL dated 26.12.2017) under RTI Act 2005 (copy enclosed)
wherein certain information are sought as mentioned therein is
related to your section.

Therefore, in terms of the provisions of Section 5(4) read with
Section 5(5) of RTI Act 2005 the RTI application CPIO ID No. 12-
116/2017 is forwarded herewith to you as CPIO under section 5(4), with
request to provide the correct and para wise information/inspection on
or before 10.01.2018 directly to the applicant as permissible under the
RTI Act & DOP & T. O.Ms within the stipulated time, failing which, as
CPIO under section 5(4), you will be responsible for delay/denial and
penalty if any, under section 20 of RTI Act. Further requested to follow
OM No0.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and
O.M. No. 1/18/2011-IR dated 16.09.2011.

If the information is not with your section or you, please reply
from where it may be retrieved, without delay within 05 days.

Note:- RTI application’s replies which are related to outer benches
may be gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

5/

Encl: As above. V[%//,_/

CPIO
CESTAT New Delhi

Date: 27.12.2017
For Compliance to:

1. DR (Admin.)

Copy to:

1. st gorg @i

SEHEE FEar-01 gfRneior Ay,
. & .oy, ay 9,
faeaN-110032

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C(CESTAT)

Ministry of Finance, Dept. of Revenue,

North Block, New Delhi-110001 {"4“ o
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No: 6.6 N223. /2017-RTI Cell . @

Government of India
Ministry of Finance

Department of Revenue
% % % % X

North Block, New Delk]i
Dated:. LR\ |[F
OFFICE MEMORANDUM

Subjectquw'wur\zﬂﬁ@%@)f&x) N

.......................................................................................................................................................................

: Please find enclosed herewith an RTI Application/Appeat received in the RTI Cell on date
h”“?‘from HL AQQ..‘A ... MQJ(\T\LC«")(&« ...................................... dated. 20/ 7=

in respect of Shri/Smt/MsT. @ g%&\d; ........................................................................ regarding
.QO..Mim.l...a)oW.ﬁ....whxch concerns the CPIO/Appellate ATTROITIV oo e v st s

2. The RTI Application/Appﬁai{&eing transferred/forwarded to the. ...
-.after going through the allocation of Business Rules of the Government of

Endla/!nductlon material of the Department of Revenue as the subject matter pertains to the above
mentioned Ministry/Department/Office/CPIO.

3. Final reply may be sent to the applicant directly by the concerned CPIO/Appellate Authority
within the stipulated time frame under the RT! Act, 2005. A copy of the final reply may also be endorsed
to this ceil for information.

Encl: as above \/1 am\u«FPAM < (J)
0 ishashincors:

‘PN . Section Officer, RT Cell
Tel:23095588

To
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